
157 Written Answers [25th AUGUST 19931 to Questions 158 

Children in Jails without Trial 

3979.  SHRI RAJNI RANJAN SAHU 
: SHRIMATI VEENA VERMA 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a)  the number of children in jail without 
trial for over a year: over six months: and 
over 

one month; in the Capital and in the country 
as a whole; 

(b) whether it is a fact that a number of 
children are held in prisons without trial; for 
petty offences; and 

(c) if so, what steps are taken to minimise 
such atrocities on children, including their 
exploitation and abuse during such 
imprisonment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
PM. SAYEED): (a) and (b) Under the 
Juvenile Justice Act, 1986, children are not to 
be held in prisons. 

(c)  Does not arise. 

 

 


